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I11 THE CENTFAL ADMINSITRATIVE TEIEBUIAL JAIPUR EBEMNTH:
JAIPUR.
. \
O.A., Ho.225/65 Date of ovder: 12.28.98

Suresh Chandra Tulahrzshtha son of Shri Trips Zhankar

[y

Kulshreshtha r/o E-120 Fatariya Colony, Pam MNagar

Extenzicn, Scdala, Jaipur.

: Applicant

Versus

1. Union of India through the: Chief Workshop Manager,
Central Railway Workshop, Jhansi (U.P.)
2. The Worlshop Accﬁunts Officer, Central Pailway
| Workshorp, Jhanzi (U.P.)
3. The Financial and Chief 2Accounis OQfficer, Central
Railwavys, Mumbai - 400001 QST.
4. The Chief Mechanical Enginzer, Central PFailway,
Mumbai - 400001 CST.
¢ Respondents
Mr. A.U.Gupta, counsel for the applicant
Mr. E.8.Hasan, couns=el for the resgpondents
CORAM:
Hon'ble Mr. Ratan Frakash, Juﬂicial Member
ORDER
Fer Hon'bble Eatan FPralkash, Jndicial Member
The applicant hersin Shri Surezeh Chandra
LKulzshreshthz has approathed this Tribonal unde; Sectinon
19 of the Administrative Tribunals Act, ;:8: Lx seek a

direction against the vespondents £o mak: him payment of
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one-third commuted portion of penzion w.e.f. 1.8.1996
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alongwith interest at the rate o¢f 24% rer annum.

2. On the last date i.e. 8.7.9% notices were issned t
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the respondents. Shri S.5.Hasan has appreared today
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behalf of the respondents and states that the relief
claimed by the applicant in the OA has since heen granted
to him. In support of it, the learn=d counsel for the
respondents hag alsgc produced today a copy of the order
No.W/JHS/FS/l”2§ dated 05.03.19%8 whereby reztoration of
one-third portion of pension has since béen approved to
be paid to the applicant. The order reads as under:

"The restcration of 1/3rd portion of pensicn. has

since been approved as under:

1) Original Pensinon of Rs. 438/-.

2) 1/3vrd of above: Es. 146 per month + Pelief

3) Date of commencement of Pensicn: 24.00,96. As

the commutaticn was paid on 24.09.81.

Necessary date, have been sent to FASCAG for issue
of PPO. It is expected that the payment of Pension
will commence in a months time. You are regquested to
kindly communicate this to vyour adveocate in
connection with CAT Case OB Nu. 225 of 192928"

3. In view of this changed situation and a$ major part
of the relief is going to bhe granted by the respéndentgj
and to this effect an order has also been issued on
5.8.98; this 0OA is disposed of with the following
direction at ﬁhe stage of admission:-
The respondents shall issuve an order regarding
payment of pension as has heen decided by them to be
paid toc the applicant vide their order dated 5.8.98,
reproduced above. They are also directed that they

shall alsc pay to the applicant interest, if any
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adniszzible, f£ovr the d=2lay in payvment of penzicon as -

per rules. They shall issus an order to this effect
in favcour of the applicant wiﬁhin zne menth from
today i;e. 2.8.195%2, A zopy of  thiz svder be
supplied to the pariteé.
4, The oA ztands disposed of acocordingly with 60 order
as tc costs. The order dated 5.5.93 pfoduced by the

learned counsel £ovr the respondents is taken on record.

(Patan Prakash)

Judicial Member




